
- transferred, and shall dispose of the proceeding as if it were 
a proceeding under section 33 or, as the case may be, section 

1 I 
- 4 

-14 of 1947. 33A of the Indi~st~rial Djsputes,Act, 1947, and therprovisions 
of that Act shall apply accordingly. 4 

(4) Notwithstanding anything contained in section 7, no appeal 
shall lie to the Appellate Tribunal from any order or award 

+ of an industrial tribunal made in any proceeding transferred 
to it dnder this section.". 

3. (1) The Industrial Disputes (Appellate Tribunal) Amendment Repeal of 
3 ofr19ss. Ordinanpe, 1955, is hereby repealed. Ordinance 

3 of 1955. 

(2) N.otwitbstanding such repeal, anything done or any actiun 
,taken in the exercise of any power conferred by or under the said 
Ordinance shall be deemed to have been done or taken in the 
exercise of the powers co$ferred by or under this Act, as if this Act 
were in force on the day on which such thing was done or action 
was taken. 

___P 

THE ABDUCTED PERSONS (RECOVERY AND 
RESTORATION) CONTINUANCE ACT, 1955 

[17th September, 19551 

An1 A& to continue the Abdacted Persorrs (Recovery- and 
Restoration) Act, 1949, for a further period:' 

B E  it enacted by Parliament in the Sixth Year of the Republic of 
India as follows:- 

1. (1) T h ~ s  Act may, be called the Abducted Perkons (Recovery Short title 
and COIF- and Restoration) Continuance Act, 1955. mencement, 

(2) It shall be deemed to have come into force on the 30th day 
of May, 1955. I 

2. In sub-section (3) of section 1 of the Abducted Persons (Re- Amendment 
'45 of 1949. covery and Restoration) Act, 1949, for the words and figures "31st of section I. 

day of May, 1955", the words and figures "30th day of November, 
1956" shall be substituted. 

3. The Abducted Persons (Recovery and Restoration) Continuanee E$ei::fe 
2 of 1955. Ordinance, 1955, is hereby repealed. 2 of 1955. 


